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Report of the Committee constituted by Hon 'ble National Green
Tribunal (Principal bench) vide order dt.22.09.2022

in OA 609120221 r:Subhash Kumarvs State Q Jharkhand & Others

I. INTRODUC
~

There is an application (OAINo/609/2022· ) filed by the applicant Dr.

Subhash Kumar, Principal, Taurian World School before Hon'ble National

Green Tribunal, Principal Bench, New Delhi with the prayers and of that

operative part is as follows.

1. Dr. Subhash Kumar, Principal, Taurian World School, Ranchi Jharkhand has sent by

post this letter petition, which has been treated and registered as Original Application,

complaining about heavy blast in the back of the school on 09.05.2022.

2. The applicant has submitted that on 09.05.2022 at around 9pm a heavy blast was

conducted very close to their school and hostel by the stone crushing plant operating near

thelr school due to which the windows inside the hostel broke and fell on the students. The

blast was so intense that it felt like an earthquake. Also, huge new cracks developed in the

walls. Though no one was injured, it was a life-threatening situation for their children and

staff residing inside the campus. The applicant has further submitted that huge blasting at

unusual timings (mostly late evening and night) close to their school had been a regular

practice. Complaints about tire same have already been made to various concerned

departments (from 2016 till date) but no action has been taken. The mining operations are

being carried on within 190 meters from the school polluting the environment.

3. Prima facie, the averments made in the application raise questions relating to

environment arising out of the implementation of the enactments specified in Schedule I to

the National Green Tribunal Act, 2010. In view of the averments made in the application,

we consider it appropriate that a Joint Committee be constituted to verify the factual

position. Accordingly, we constitute a Joint Committee comprising of representatives of
State PCB, Director, Mining and Geology and Director General, Mines Safety, State of

Jharkhand and Deputy Commissioner, Ranch; and direct the same to meet within two
weeks, undertake visits to the sites, look into the grievances of the applicant, associate the
applicant and representatives of the concerned project proponents, verify the factual

position and submit its report within one month bye-mail atjudicial-ngt@gov.in preferably

in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.
The State PCB will be the nodal agencyfor coordination and compliance.
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II. 'The Hon'ble Tribunal vide its order dated 22.09.2022 in OA

609/2022 ;,pnstituted a committee to undertake visits to the sites, look

into the grievance of the applicant, associate the applicant and

representative of the concerned project proponents, verify the factual

position and submit its report within one month. '

Constituted Committee members are as follows: -

1. The Director, Department of Mines and Geology, Govt. of Jharkhand.

2. The Director General, Directorate General of Mines Safety, Dhanbad.

3. The Deputy Commissioner, Ranchi, Jharkhand

4. Representative of Jharkhand State Pollution Control Board

In pursuance of the above said order on dated 03.01.2023 the committee

visited the Taurian World School and the mining site. During the visit Taurian

World School Principal Dr. Subhash Kumar and Mr. Purbendu Das

(Administrative Manager) informed to the committee that there are approx. 500

persons residing in the school premises and he also informed that blasting at

stone mines situated near the school occurs at unusual timings mostly late

evening due to which intense tremors were felt and caused damage to school

buildings property, hostels etc.

III. DETAILS OF THE FACTUAL POSITIONS OBSERVED BY THE

COMMITTEE DURING THE SITE VISITS ARE AS FOLLOWS: -

Petitioner prayer before Hon'ble Factual Position
Tribunal

The applicant has submitted 1. While inspecting the school it was observed by the

that on 09.05.2022 at around committee that there were some cracks developed on
9pm a heavy blast was the upper surface of the school building. Committee
conducted very close to their

school and hostel by the stone visited the nearest school building (Latitude 23°

crushing plant operating near 12'05" Longitude 85° 18' 49") to the mining site and
their school due to which the
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windows inside the hostel

broke and fell on the

students. The blast was so

intense that it felt like an
earthquake. Also, huge new

cracks developed in the walls.

Though no one was injured,

it was a life-threatening

situation for their children

and staff residing inside the
campus. The applicant has

further submitted that huge

blasting at unusual timings

(mostly late evening and

night) close to their school

had been a regular practice.

Complaints about the same

have already been made to

various concerned

departments (from 2016 till

date) but no action has been

taken. The mining operations

are being carried on within
190 meters from the school

polluting the environment

observed that floor of area around the constructed

building was found undulated. Mr. P. Das also told to
I

the committee that broken glasses of the windows has I

been repaired and that same observed by the

committee.It was also observed by the committee that

no fragmented rocks caused due to blasting by the

owner of the stone lessee were found near the school

or in its premises. Committee requested the school

management (Principal and Administrative Manager)

to visit the mine site along with the committeebut they

refrained themself to visit the same. The committee

also visited Mis Saa Vishnu Bakers (P) Ltd. that is

situated beside the school. It was observed by the

committee that there were no cracks in the outer wall

of the building of the Bakery unit nearest to the lease

Imine area. (Photograph taken during the visit is

attached herewith as annexure -I Series)

2. Committee visited the mining site of Mis Hardag

Stone Mines, lessee Sri Om Prakash Bhagat, mauza­

Hardag, P.S.-Dhurwa, Dist.-Ranchi, Plot no.

1430(P), Khata no.-l09, granted under Jharkhand

Minor Mineral Concession Rule 2004 as amended till

date; for the lease period of 15.04.2013to 14.04.2023.

The lease is located at the distance of approx. 430

meters from School building to crusher marked pillar

that is within the lease hold area and approx. 400

meters from school boundary wall to crusher marked

pillar (Circle officer report in this regard is

attached as annexure-II).
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3. Committee also observed that the lessee has obtained

necessary clearance certificate such as Environment

Clearance from SElAA, Jharkhand and Consent to

establish and operate from State Pollution Control

Board, Jharkhand. (The Clearances are attached

herewith as annexure-III series)

4. During the inspection of the mines/lease by the

committee, it was observed that lease of minor mineral

(Stone) has been granted and executed under

Jharkhand Minor Mineral Rule 2004 as amended till

date vide registered deed no 1379/1192 dated

24.02.2016 (relevant pages of lease deed is attached

herewith as Annexure -IV) with conditions that lessee

has to comply. The lease deed conditions Part VII no

l1(Kha) and 12 of lease deed page no. 14 and 15

(Annexure-V) clearly states that lessee has to obtain

permissionsunder The Mines Act 1952whenever they

become applicable. Lessee was using explosives after

intimating the same in prescribed format under The

Explosive Rules 2008 of Explosive Act 1884 (Copy of

the report in prescribed format regarding use of

explosive is attached herewith as annexure-VI) but

lessee didn't obtain permission under the provisions of

The Mine Act-1952 and rules/regulations made

thereunder due to which regulation, monitoring and

supervision of blasting couldn't be enforced and

observed by the competent authority under the

provisions in this regard. The competent authority

(DGMS) is also a member of the committee.
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IV. Recommendations of the Committee as per factual position observed:-
1. Committee recommends that the lessee has to obtain all necessary

permissions that includes blasting permission also from the competent

authority under The Mines Act, 1952 and rules/regulations made

thereunder.
~ E.NC.LOSU~ E.S : ~ POi'- rotc· 1 tG 2.,,-.

ir-I\~.?
Regional Officer, JSPCB

Ranchi, Jharkhand

/~~\O,\'J..O~
@j'rrectorGeneral) \'¥

Directorate General of Mines Safety
Dhanbad, Jharkhand

~"\"\~:"
Director (Mines)

Department of Mines & Geology,
Govt. of Jharkhand
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State Level Environment Impact Assessment Authority, Jharkhaod.
C - [70, Road No.4, Ashok Nagar. Ranchi. Jharkhand.834 002.

Te[ #: 065 I -2243488; Fax #: 0651-2243487.
E-mail: info@iseiaa.com; website: www.jseiaa.org

~~
Letter No.-EC/ S!F.IAA.'2Q 1:'-16/ 1101/201:'/2.\ ss
To: Sri Om Prakasb Bbagat,

Behind Ranchi College, Sarnatoli, .
Dist- Ranchi, Jharkhand, 834008

Sub: EnvironmentalClearance for the project "Hardag Stone Mine of Sri Om Prakash Bhagat
at Khat", Nri.~1'09 plot Nil.·· l,n!) JP) at ViIJRg~- RlrdR~) Thana- Dhurwa, Dist.­
Ranchi, Jharkhand (0.R7 Ua). "

Sir,
It is in reference to the project "Hardag Stone Mine of Sri Om Prakash Bhagat at Khata No.·

109, Plot No.- 1430 (P) at Village- Hardag, Thane,' Dburwa, Pist.· ~an-::ry;,Jharkhand (0,87
Ha). "submitted by you f'nc seeking prior Environmcnta! CI ~J~r('p.s (Pc) The- proposal was
appraised hy Stere Tevel r.:vj')<'r. Appraisal Committee (SFAC) and recommended for grant of
Environmental Clearance in its meeting held on 071h to II th OCTOB ER, 2015

The details of mine eapae+ty as per Approved Mining PIa" Report ere as folio ....s-

1. Mineable Proved Reser ve J .()().4~·i :

2, Year-wise Production as j)~r Approved Mining ~\Jal\ i<?[l<ilt k,' Ii .e yet"';; !:; as follows
1sl Year 70,19~ t

2nd Year 20,073 t
3.rtJYear 2U,472 :
4th Year ~(l."i7~t
5th Year 20.'316 t

3, The daily production ;:>:; per Form-I is (.() tonncs
State Level Environment hl~,altAssessment Authority (:)FIAA), Jh,rl<hnd in its meeting held on
14,12,2015 discussed the project proposal I'Ilong w::i, recommendations made hy SFAC' and
decided to grant EC to the FP .ject.
Following (be decision vI SEIAA, as mentioned abox z. EII,·.ir~\ml'iC;ll.a~::;lear:i:J...:eis hereby issued
to the "Hardag Stone Mill~ (If Sri Om P.rabsb Bhall.\( al Kh:lhl No.· 1('9, Plot No.- 1430 (P) at
Village- Haniug, Tlilaun·· Dlmrt'Ul., Dist.· RaIH.~hi, JiulTkhllnd (0.87 lin)" alongwith the
following condilioCl~"

A. Specific C6nditj6n.~

1, l11is Enviromnental Clearance is valid subject Lulht loliowing cUlldilllJll Dclow -
'111nt thi3 plOj~Tt 11113·

a, 0l;taiuo;;,:; Jii 1I:;bdl .. gll~.>~v t.})t:t'l1l..:~, ~\,IIl;CJW.;~ t1•.:;-:~,
b, CJ:lJplicu \\il::1 .Ji cxi:,(ill';; ~(jnl:(;ru(;dlu ....s vLi:::: :UIltJ :.IlId
c. Complied wilh the decisions of SErAA 011 the i:;S;1C of [1',\ irOllll)elltal Clearance till

__________ d_at_C.__ ___ ~_ _ 1 W
------------------------ - -_



2. A matter in the context or Environmental Clearance to Chururia Sand Ghat in Barakar River
of MIS Starne: Marketing PVl Ltd at Village- Chururia. Ghurnheda & Oaldali, P.S- Tundi,
Districr- Dt zn··ac. Jharkhand (14.30 H:) has come to i.h·~notice of SEIAA in which mining
lease has been g:3J1(eci "y the Mining department on such a piece of Land in which two
plots heve been found within the forest area and this has also come to the notice of SEAC
_during examination of the records submitted by the COIlr.C -ned proponent .

SEJAA in it's 35th meeting dated 13.0S.20i 5 decided that SEAC will considered after taking
Wl<.lt:rutkw~ frem l.h~ proponent about the distance from forest boundary to avoid the delay
in ol)U:i:lUing U-I~ certilicaze of D.F.O.
Bur &S matter mentioned in para 1 it ass come to the knowledge of SEIAA that if the
undertaking given by the proponent is found to be wrong and if the mining Lease granted by
the Department of Mines and Geology in such an area where the land or my part of it under
lease is ·fQWlG at any level OF by anY-:!1uthorityto ·boe inside notified forest or demarcated
forest 0" Jungle .JhH(i area (as recorded in revenue records). SEIAA decides that the E.C.
issued win be treated 3S :,valid / cancelled with imrne ....i"':t: dTl.:cl.

3. Decision hikeD bySaM (JU 7.05.200 regarding distance from forest boundary is

substituted ~ fellows:-
"For renewal cases or mining lease position uf earlier lease as and where it was legally
running is allowed and in case of new lease It shouia be at a distance or 250 meters from the
nearest forest boundary".

4. Condition I!,-_i·~.dowi in all. earlier minutes of proceedings regarding requirement of

CTOlCTE by J::;pce is substituted as follows>
"Proponent will comply with ail other mandatory provisions of status it so required".

S. The cnvironmcraal clearance :3 subject to renewal of mining lease by the Department of
ML1e~~,GO\'~;·.::IllCn1of Jharkhand to PP and all other Statutory Conditions as imposed by
various agencies I District Authorities are complied with.

6. No mining shall be lJnd'l,,"tt\ke:nin the forest area without obtaining requisite prior forestry
clearance. Minimum distance shell be maintained from Reserved / Protected Forest as
stipulated in SEI.AA Guidelines.

7. Environmental clearance ;$ subject w finnl order of th.: E,)!1'hie Suprclllt! Court of India /
National Grecn Tribunal.' MOEF Guidelines applicable to Minor Yiincrals.

8. Environmenta: dearance is. su~ject to ,)bmining c·learance under the Wildlife (Protection)
Act, 1972 limn the competent authority, as may be applicable to this project (in case any
fauna o(:cw'S " is found in the Project area). No damage is to be done to fauna if found in
ML area (as mentioned ir. various schedules). In case found they should be given protection,
collected aUve with the hdp c,f the expert and transferred them or handing over them to the
concerned authorities. Consen':'Ition Phm. ifHpplicnhle hilS to he adhered to.

9. The mining operations shall be restricted to above ground water table and it should not
intersecl the groWldwal~r table. In casc of working below the ground watcr tablc. prior
approval of the Ground Water Directorate, Government of Jharkhand I 'Central Ground
Water Board Shall be obtained. Benches height and slope shall be maintained as per
approved Mining Plan. The Mining Plan has to be got approved by concerned Iluthorities llS

per SEIAA guidelines. Safety measures shall be adopted in line with DUMS Uuiddines.

10. PP shall maintain minimum distance from Reserved / Protected Forests as stipulated III

applicable guidelines.
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11. The project proponent shall ensure that no natural watercourse and / or water resources shall
be obstructed due to any mining operations. Adequate measures shall be taken for
conservation and protection of the first order and the second order streams, if any emanating
/ passing through the mine lease area during the course of mining operation,

12. The top soil, if any shall temporarily be stored at earmarked site(s) only and it~ould not be
kept unutilized for long. The topsoil shall be used for land reclamation and plantation,

13. There shall be no external dumpts). Monitoring and management of rehabilitated areas shall
continue until the vegetation becomes self-sustaining. Compliance sial us shall be submitted
to the Jharkhand State Pollution Control Board, Ranchi and its nearest Regional Office on
six monthly basis.

14. Catch drains and siltation ponds of appropriate size shait be constructed around the mine
working. _:_" , e. and miueral:.dump(s) to prevent run off of water and flow of sediments
direetl~mto' agl'iculturalfieldS,.<md.0Ller water bodies. The water so collected should be
-utilized for watering the mine urea, haul roads, green belt development etc. The drains shall
be regularly desilted particularly after the monsoon and Ulai.r..t<J;I~c-d properly.

15.Dimension of the retaining wall at the toe of the OB benches within the mine to check run­
off and siltation shall be based on t:l:,erain fan dnta

16. Greenbelt snail be developed all along the mine lease area and naui roads. The Project
proponent shall do tree plantation in at .eas: 3:i'~"c ',,1 til" space, preferably along the
periphery and ill vacant space, FU$t grcwing and locai ~ii~l:ie~ ',\,;l! be Flauted. In case land is
not available within the: lease area or it it; not pu-;st!:;.:- ,(1 pi ..\·Jt trees 'h.,~to nature of land
then PP will do necessary afforesrauon at other pj:KI~S / land,

17. Effective safeguard measures sud, ;:.5 regular ','.':.l::r$p!"~!'IUin~shall be carried out in critical
areas prone to air pol,\ntiop and having high !'~wlsof r:a:tind:ll':' :r"l[,tt;>r such as loading and
unloading point and transfer F:'0i"ts Extensive \lla~I':'5p~iilk\inp' ':r,'}Jl be ',~,rricdout on haul'
roads which should be made p:JCC'iwith suitable w~~e:"clr:liml\~r:IP"lrgemp.nts. It should be
ensured that the Am'rient Air Quality ryaraT.~t':'~ c.\lntQrn <r <hf' nor,,:- rrescribed by the
Central Pollution Control Board in thh: regerd

18. The project praponent ~hollid implement SlJitahl~ conser\'~tion mensllres to augment ground
water re..<;()UTCeS in the" aTe.a in consultation with the Grou'1d Wal,er Dirt>ctorate, Government
of Tharkhand./ CentraJ Ground Watel'-.Board.

19. The project prvp,;ncrit ~',;!:llJ if ..eqU:·"'~l~,Oh~·.l;:!.),:I,;~:~,,;lJ;t' ,', , ;'l" !))o:,.,ion/NOC of the
competent aulhlll'hil!~ J~',r';(l!.'d!.}!·i"::-.lui:;it;;'j...-.l:jl~... :' " ..I",i' . (:.,:.-:',',,:1::1' I:",·! project.

20. Suitable rainwater harvesting measures shall be pl~flned and implemented in consultation
with the GroUllC: Water JI ..eclorat~, GeVCITIii.';;,I; ,:-f ,IIHlrx'-,ai:d ,I Cen;cal Ground Water
Board,

21. Vehicular emissions shall be kept llilder COUtT0:and r~~darly rr,('lnitored Measures shall be
taken for maintenanr.e of vehir.it>'S used in 'ninll1,(! l)(lt~lations 8nd in transportation of
mineral. The mineral transportation sllall he carrico ,Jul IhrL>ugh tile co\oered trucks only and
the v.;:hicles carrying the :nir.eral s::'\:,dlnot he ,-'ve:"~adc(l. No t.-i\l'.~;p.:,';'talionof ore outside
the mbe lo!a.-;earea .,haJ! bc (,",3..'T1(;:1 ,)ul aAe:: .!-,~';,':1):;;'1,

22. No blasting shall be carried out aftr.r the ~unsel. Blasting operation shall be carried out only
during the dr,yrime. Conl'~)lIedbla~ling sheJI be p~'?<:bxd,The I~iiti~~ali"e measures for
control of ~...rollnd vibratiou:> and to ~JTI!:-!l,~Y ;or,!;s a'lo ~"".~',;ld~r';~;ho.;',j ',;1: implemented,

23. Drills ~hall either be ('ptmt~~1 ,,'II1lh tlw dU1,l t':<ir3(:lUrs '.:',. C4'llfJPcd Willl \vater injection
:>y~tl!rl..



24. Etfective sa"~tiard measures should be taken to control fugitive emissions so as to ensure
tl.nt R~PM (p~11'n an:'! PM 2.5'.' levels are w'.th'r r:·(':;r.\iJ:o.e.d l;r:'j'~<

25. Pre-placement medical examination and periodical medical examination of the workers
engaged in the project shall be earned out LUlIl records maintained.

26. The project proponent shall take all precautionary measures during mining operation for
COJ)SC"'V9.t!{).) -:-Il'~ r~r'_\kd i~HI ofendangered fauna.

27. Prov'sion shall be made for the hou.<::T".g of construction 1~.Nm· within the site with all
necessery irf!1\'rtrUctuleawl facilities such as hie! for cooking, mobile toilets, septic tanks,
safe l1rinkingwater, rn~:~i~:ll!1es,lt" carr, etc The 'iousing may be ir. the form of temporary
structures to be removed after the completion of the project.

28. Proper safety 1)".:8S\lreS ~1:; per statutory requirement arc 10 be implemented around the
mined out Pit prior 1.0 ;II,)SI!ri. t." site.

29. A flnel miue closure Plan along with corpus fund duly approved by Competent Authority
shall be submitted to the Jharkhand State Pollution Control Board, Ranchi and to concerned
DMO inaavnnce of fi:oa! n-ine closal';t: for approval.

B. General conditions

]. No change in mining technology and SI;Ope of working should be made without prior
approval of the statutory authorities I Department of Mines. Government of Jharkhand/
Jharkhl:llld Suue Pollution Control Board, Ranchi during the EC period.

2. No change in Ute calendar plan including excavation, quantum or mineral and waste should
be made.

3. The Project proponent shall make all internal roads pucca and shall maintain a good
housekeeping hy regular cteaning and wetting of the haul roads and the premises.

4. The Project proponent shall maintain register for production and dispatch and submit return
to the Board.

5. The Project ;!roponcnt shall ~m cut trees .I can)' out tree felling in leased out area without
the permission of competent authority.

6. Mca....ures xhnuld be laker' for cuntrol of' IIOiSl;; ic ...·t:ls h~I()\Vrrt::~ribt::J T10nnS in the work
envitollmt:llt. We:rken engaged in operation!> of HEMM. etc. shQuld be provided with ear
plugs I muff~.

7. lndustrinl wnste "'(Iter (workshop ,md Wllst~ wlITe:r from th(" tnin'~) shollici ~ properly
collected, treated so as to conform to the standards Oil and greru;e trap should be installed
betore discharge ofworl~~hor d'flue.nts.

8. Pernonnel working in dur.tyarea:>should wear prote~ti'/C::respir.:t'.orydevices and they should
also be provi.ded Vti.~.'1 adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers Sh(.Htld be undertaken periodicl1l1y
to observe any contractiolls due to exposure to dust and take corrective measures, if needed.

9. Dispensary facilities for First Aid shall be provided at site.
10.A separate environmental management I monitoring ccII with suilabk 4ualificu personnel

should be set-up under the control of u Senior Executive, who will rcport directly to the
Head of the Organization.

II. Thc funos CJlrmarkc:of(lf environmentlll protcction mcnsllrCS "hollio he kept in ~rnrnlc
DCcoun' nod ,ho"ld "0' h" d;,,,,1od for :",C' I'mpo",~;" "xpcnd;.u,c ,hould I"

--------- -_.. _-_
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Hon'ble Supreme Court of lndial High Court of Jharkhand and any other Court of Law
r:elating.to the sp~t matter.

S. I!iJ!.rI ~~. -apinst this EovirG.nmentaiClearance shell lie with the. National Green
Tri~ if :P~_. ;.. . Within a period of 30 days as prescri~\Inder Section 16 of the
National Or.een Tnbunal Act, 2010. .-

)~ v>\)..§) \)
Membe~ecretary

State Level Environment Impact
Assessment Authority, Jharlcband.

.'>:'i t- .
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~ JHARKHAND STATE POLLUTION CONTROL BOARD

~ TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI
Telephone: 0651-2400850 (Fax)1 2400851/2400852/2401847/2400979/2400139

834004

Ref No. JSPCBIRO/RNC/CTO-14198432/2022/206
Dated: 2022-09-30

Consent to operate (CTO) under section 2S 126 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2022-09-08 of Mis Hardag Stone Mines of Sri om Prakash Bbagat, Occupier Name
:Sn Om Prakash Bhagat for consent under section 25 (J)(b)/25 (I) (c)/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21(1) of the Air (prevention & Control'ofPollution)

Act,198 1..

z. Documents Relied Upon:

1.The CTE RefNo._JSPCBIHO/RNC/CTE-853518/2016/404, date-28.09.2016 accorded under section 25
(I) (a) of the water (prevention & Control of Pollution) Act, 1974 and under section 21 (I) of tbe Air
(Prevention & Control of Pollution) Act, 1981.

2. The Environmental clearance issued by SElAA, Jharkhand vide letter no.-EC/SElAAf201S-
1611102/2015/2158 dated-15.12.2015.

3. The Content of the Mining Lease deed no.-13781119/2016 dated- 24.02.2016 valid from 15.04.2013 to

14.04.2023.
4. The content of letter no.-124IM dated-05.08.2020 issued by Additional Director Mines, Ranchi
regarding approval of scheme of Mining Plan.

5. The eTO accorded vide RefNo._JSPCB/RO/RNC/CTO-8851970/2020IlS5, dated-22.1 0.2020 under
section 25/26 of the water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 to operate (CTO).

6. The content of inspection report, RefNo.-Nil, date-30.09.2022 of Regional Office, Ranchi.

3. The consent is granted under section 25 I 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Hardag , P S -Hardag , District -RANCHI, as follows:

Project Site-Area Investment Product & Capacity Period of CTO

(Rs)

Plot Nos. Area
Date of issue
To

Before Plot no.- 0.S7 Ha 67.52Lakh Stone boulder-69TPD 14/04/2023

Expansion 1430(P), Khata
no.-l09,
Mauza-Hardag.

----------



(A) Specific Conditions:

I. That, the occupier shall reclaim the mined out area regularly.

2. That, the occupier shall do sprinkling of water time to time on haul road and dusty areas.

3. That, the occupier shall not use any sort of explosives for mining activities without obtaining explosive

license from Explosive Department.

4. That, the occupier shall supply raw material to only those crusher which has valid CTE and CTO of the
Board and shall maintain the record thereof and shall submit it to DMO and Regional Office in every

quarter.

5. That, the occupier shall carry out transportation of stone boulder or over burden in fully covered transport
vehicles and agreement with the transporters must be done to this effect mentioning that the transport order
shall be terminated, if uncovered vehicles be found plying on the road and copy of agreement shall be
submitted to the Board immediately after execution of agreement.

6. That, the occupier shall do mining operations at least 200 meters away from the bank of any river or
stream or water body and shall make a concrete boundary wall along the river 100 meter away from it.

7. That, the occupier shall comply the E.C. conditions issued vide letter no- EC/SElAAl2015-
16/1102/2015/2158 dated-15.l2.2015 and shall submit six monthly compliance report to the Board.

8. That, the occupier shall keep their annual production within the capacity mentioned in E.C.

9. That, the occupier shall submit ambient air & noise level monitoring report every year to the Board.

10. The Board will review CTO as per DSR & ifrequired necessary modifications shall be made.

11.That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e 14.04.2023 with requisite
fee and documents showing compliance of all of the above conditions.

(8) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:



.:

Concentration in Ambient Air

SN Pollutant
Time Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Area

and Other Area (notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20

(S02), llg/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), llg/m3 24 hours 80 80

3. particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
urn) or PMIO,

llg/m3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
11m)or PM2.5,

l1g/m3

5. Ozone(03), 8 hours 100 100

J.1g/m3 1 hour 180 180

6. Lead (Pb) llg/m3 Annual 0.50 0.50
24 hours 1.0 1.0

7. Carbon Monoxide 8 hours 02 02

(CO)mg/m3 1hour 04 04

8. Ammonia (NH3) Annual 100 100

l1g/m3 24 hours 400 400

9. Benzene (C6H6) Annual OS 05

f.l.g/m3

10. Benzo(a) Annual 01 01

Pyrene(BaP)
particulate Phase

only ng/m3

11. Arsenic (As) Annual 06 06

ng/m3

12. Nickel (Ni) Annual 20 20

ng/rn3

Note: Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.



(2)

(3)

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows: .

SN Parameter Standard

1 Particulate Matter NA

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 Oil & Grease 10 mg/L

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous wastes As a substitute of Soil or Mineral

2 Hazardous Non-Carbonaceous In co-processing in high
Wastes temperature furnaces or kilns

3 Non-Carbonaceous Non- In TSDF
Hazardous solid wastes! Mine
Over Burden

(5)
That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipets) as per Central Pollution Control Board norm.

(6)
That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7)
That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8)
That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9)
That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001 :2008 and OHSAS 18001 :2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.



(10)

(11)

That, this CTO is valid subjected to the validity of mining LeaselMining
PlanlEcofriendlylEnvironmental Clearance, if applicable. In case of no renewal of Mining
LeaselMining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industryl unit! occupier.

(12)
That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13)
That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4.
That, tbis CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

s, That, this CTO is being issued on the basis of informationi documentsl certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6.
The Order shall be vaUdsubject to compliance of all other legal requirements applicable to the unit.

7.
The State Board reserve the rigbt to revoke, witbdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority
G P I Digitally signedo a by Gop.1 Kumar

Dale:

Ku m a r 2022.09.30
16:13:)4+05'30'

(Gopal Kumar)
Regional Officer

Regional Office, Ranchi

Dated: 2022-09-30
Memo No.: JSPCBIROIRNC/CTO-
14198432/2022/206

Copy to: MIs Hardag Stone Mine of Sri Orn Prakash Bhagat, At+Mauza-Hardag, Ps.-Dhurwa, Dist.-
Ranchi/ Member Secretary, JSPC Board, Ranchi/ Deputy Commissioner, Ranchil D.F.O., Ranchi/ D.M.O.,

Ranchi for information and necessary action.
G I Digitally signedopa byGopalKumor

Date:

KUm a r 2022.09.30
16:1);48 ~05'30'

(Gopal Kurnar)
Regional Officer

Regional Office, Ranchi
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(~) ~ ~ ~ 1952 cff 'tt'4T mcrcTAT cpr 31j4161'1 ~

(If) q~II:4I'<Cf)3ltA ~ 1R qafqxol tift xarr c5" '\3'4T4' ~ ~ x)"q-or,
~ ~ 'Cf)T wm ~ Pt4?101 ~ ~ "'ft11lJ "'ft11lJ 1R cR­
aw ~ ttxCf)l~ 6RT ~ ~ ~ I

(i) The unit has to obtainNoe forAdequancyof pollution control measures
from State pollution controlboard.

(ii) The unit has toApply .for consent under theAir (prevention & control of
pollution)Act, 1981before commissioningof the plant.

, ,

(iii) The SPM measured between 3 metersAnd 10 meters from the process
equipment of stone crushing unit shall not exceed 600 microgram per
meter cube.'

(iv) The unit will construct suitable type of wind breaking wallAround the
plant which should not be less than,15 ft. height.

(v) The unit has to do suitable type of tree plantation in 3 rows covering
minimum 10 ft. wide 'stripfuound the factorycampus.. . '. .

There should be regular clearingand wetting of the' ground within the
premises.

The unit will submit, report on occupational health to the concerned
govt.Authority by last day of each year.

The plant building layout plan should beApprovedAs perAmended
factoryAct.

Taking full responsibility, for meeting related provisions ,of, the
environmentalprotectioM~t,J 986.
The present cleQrance':::~lici~ld'~ot be consideredAsAriAssurance.' fo~
clearance of the total scheme _fromenvironmentalAngle. '
~ ~ ~ '$ 3RPm ~ ~ 1'J'Q' ~ ~ ~,,~,
em" ~ ~ ~ ~ em ~ CfRmi

(vi)

(vii)

(viii)
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